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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ; HYDERABAD BENCH

AT HYDERABAD

, *ak
C.P. 141/96 in L
0.A. 380/96, Dt,of Qegigign“=;13-g3;9z.
A.5.T,Sayi o« Applicant,

Vs |

i. Sri M.P.Mody,DirectOr General,
Telecommunications, Sanchar
Bhavan, New Delhi,

2. ®ri M.v,Bhaskar Rao,

Chief General Manager,

Telecommunications, AP Circle, P
Hyderabad, -+ Respondents|

Counsel for the applicant : Mr.P.Venkateswara Rao
Counsel for the respondents ¢ Mr.V,Bhimanna, Addl.cesc,
CORAM: |
THE HON'BLE SHRI R, RANGARAJAN : MEMBER (aDMN,)

THE HON'BLE SHRI B.S, Jar PARAMESHNAR : MEMBER (JupL.)

LR 2 2 T 22 ]
CRDER !

ORAL ORDER (PER HON'BLE SHRI R. RANGARAJAN : MEMBER (ADimN,)
HeaBd HMr.Paneraj for Mr.Wenkateswara Rao, learned counsel
for the applicant ang Mr.V.Bhimanna, learned counsel for the
respondents,
2. The respondents! counsel produced a leeter whérein it is
Stated that the arrear:: bill have been prepared ang kept ready
for payment, But the same is not paid. But he will be paid in
the Month of April 1997, Though it jis stated in the le'tter that
the nppi%fgnx whereaboutg of the applicant is not knownjﬁut—nem
it isiftated that his 3ddress ) is traced ang is beiny informed
for the same., (Letter No.TA/ACA/16-44CAT-ID/97 gt 13-31-9"iﬁis

taken on record), chéhi}
v -

3. In view of the above, the CP isg ddomiswed— s —tnfruct¥ous .




